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Heard Sri K.S.Murthy, counsel for the applicar

C.B.Desal, standing counsel for the respondents,

2. The applicant has challenged in this OA the aw

(Order per Hen'ble Shri B.S,Jai Parameshwar, Membgr'(J) ).

1t and Sri

iard passed

the Respcndent No.2 in I.D.Ne.68/91 dt.7-10-94,

3.

case eof Krishnan Das Gupta Vs, Collector, Printing &

(AIR 1996 SC 408), this Tribunal has ne jurisdictien

In view of the decisien of the H@n'ble Supreme Court in t

te examine

avards passed by the Labour Courts under the provis
ment of Wages Act, The Minimum Wages Act smd the In

Act and Labour Acts,

4.

tion te entertain this OQA.

In view of the above decision, this Tribunal H

i@ns ef the

Qustrial Di

However, the peried spent by the ap

in presecuting this OA befere this Tribunal has to be excluded

the purpose of limitation when he presents the case

judicial foerum,
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presenting before the proper judicial forum,
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’ Dated:_21st_October, 1997, )
Dictated in Open Court.
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Copy to:
1, Th@ Director, Indisn Institute of Chemical Techiulogy
Tarnaka, Hyderebade
2; ﬁddl.Lébour gourt. ﬂ.J.ﬁa:ket, Hydorabgdh ‘ )
3, One copy to Mr,K.S.Murthy, Advocete ,CAT ,Hyderabad.
8. One copy o Mr.C.B.Desai, AddL.CGSC,CAT,Hyderabed,
5, One bupy to HBSJP, EAT ,Hyderabad. ‘
6. One copy to D.R.(A),CAT ,Hyderabad.

7. One duplicate copy,

YLKR




K‘.y

. Ordered/

YLKR

TYPED Ay CHECKED BY
CCMBARIND 7Y ADPQDU 0D BY

IN THE CENTRAL AZMINISTRATIVE TRIBUNAL Y

HYDERA 33D

THZ HOMTOLZ SHRI RLR4NGARAJAN : M(A)
AND

THE HON'BLE SHRI B.S,JA1 PARAMESHUAR: :
Mm (3)

Dated: - = | _'10._C(‘L

ORDEZR /LLDGHENF—-

¢

MJ%MMM

., f'-‘\.l\llu._ | 2264 /q S

Admitted ond Interim Directions

Iszued,
ith Directions 55;?}"

S withdrawun

fllowed
Disposed of
Oismissad
Cismissed ¢
Dismissed ffar Default
jected ‘
No orderfas tg costs,

Il Court

B e "
givn gaiatn o fawoo
c&ﬂ%f Admiﬂm%\eﬂ i”bﬂpdl

gﬁu}ﬂ”f?ﬂihﬂ

5}3 NOv 1994, \%_,}i/

ey w1 ‘
HYBRRABAD BE"C{‘MJ

- e P AT AL v

PUSRI






